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Shri Jawaharlal Nehru: There is not
a regular camp, Sir, to which regu-
larly people come and stay. We help
them from time to time. We have
helped them. It is not a formal pro-
cess of our opening a camp and enrol-
ling people and registering them and
giving them rations. But we have help-
ed them and we continue to help
them. But we do mnot wish
to recognise a liability for run-
ning a camp indefinitely there and
helping everybody who comes. That
will be taking off the burden from
the Pakistan Government’s shoulders.
It is their business to deal with this
matter more expeditiously Other-
wise, they will say, “it is all right.”
They will not deal with these things
at all.

Dr. Ram Subhag Singh: These are
persons who were given visas by the
Indian Deputy High Commissioner,
and after they got the visas, the
Pakistan Government raised this ob-
jection. And then they again
went to the D.AV. College camp,
found that camp was closed and so
they are stranded now.

Shri Jawaharlal Nebhru: The hon.
Member has answered the various
questions,

Shri M. L. Dwivedi: I request that
Question No. 557 may also be taken
along with Question No. 535.

The Minister of Commerce (Shri
Kanungo): That is a different ques-
tion, Sir.

Mr. Speaker: If that is different,
we need not take it up along with
Question No. 535.

Iron Ore to Poland

{ Shri Panigrahi:
'IShrl Elayaperumal:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any agreement has
been signed recently with Poland for
the export of iron ore to that country;
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(b) if so, the quantity of ore to be
exported; and

(¢) how much of the agreed quan.
tity will be supplied from the Orissa
mines? ’

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) A quantity of 4,50,000 tons is
proposed to be exported to Poland
during the years, 1958, 1959 and 1960.

(c) The contract is not based on
supplies from mines in a particular
area.

Shri Panigrahi: May I now what is
the purchase price fixed per ton of
iron ore which is going to be export-
ed to Poland, and how does it compare
with the price of iron ore in other
countries to which we export, like
Japan?

Shri Kanungo: As I have said be-
fore, various times in the House, it
will not be in the public interest to
disclose the price for individual con-
tracts.

Shrl V. P. Nayar: May I now whe-
ther for this export, Cochin port will
be used?

Shri Kanungo: About Cochin port,
we have no idea yet, because we are
trying to develop all possible ports
in the west coast as also in the east
coast. It all depends upon the haulage
from the mines and the availability
of transport.

Shri Heda: May I know whether
sometime back there was a complairt
from our overseas buyers that the
iron ore that was contracted to be
supplied to them was not being sup-
plied in time, and may I know what is
the position now?

Shri Kanungo: There was no com-
plaint of that nature. In fact, what-
ever shipping programme has been
altered, has been altered in consulta-
tion with the buyers,

Shri Mabanty: May I know whether
any quid pro quo is attached to this
sgreement and whether any finanecial
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assistance would be avsilable from
the Government of Poland for deve.
loping the transport and port facili-
ties?

Shri Kanungo: The price will be
paid. That is quid pro quo.

Shri M. L. Dwivedi: May I know
in what currency the payment is
made?

Mr. Speaker: Next question.

Shri Gajendra Prasad Sinha: May I
know—

Mr. Speaker: I have passed on to
the next question.
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Dr. Keskar: I have to inform the
House that the delay is entirely due
to the present difficult financial posi-
tion. All these three units have been
accepted in principle. Some of the
preliminaries iave been worked out
but they are being delayed a little





